not been kept. The
Minister ghould assure the House that
. implementation of the assurance given
by Government to Gujarat will be

ERNMENT TO PURCHASE NOMAD AIR-
CRAFT

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) . Mr. Deputy-Spea-
ker, Slir, with your permission under
rule 377 of the Ruler of Procedure
and Conduet of Business, I wish to

' raise the following mmatter:

In the name of running a third
- Jevel foeder air service, I gather the
Government ix taking g decision about
" ihe purchase of aircraft and ancil-
. larise worth about Rs. 30 crores to

.~ 7w and maintain certsln eir services

i, in: reported, has already deelin

Government for itz third lewvel
vice, at 3 marked up price,

The aircraft is only a 18 seator one
and when toilet js put in the number
of geats, it will be reduced to 2/3rd.
However the actual cost of 20 air- -
crafts (number contemplated to buy)
ig Rs. 10.5 croves. Becides there are |
spares ete. that gre to be taken into- -
account and thus another ong crore .
will be involved. The spares will .
cost aiout five crores for. these, - . -

To operate tha 3rd 1e'.gel_ feeder
service for g fow povernment officials
and afMuent businessmen who do not -
have to pny from their pocket, every .
year erorcs will go down the drain, -
Before initiating action this should be-
borne in ‘mind. A

Third level air service may only.be" -
considered provided they fulfl} the: '
undermentioned conditionsre. =0

(i) No cost of any nature. shopld -

be sllowed to fall to any piblic
- (U) There should be ot
o s to by Sio-
kets ot economic price to ensblethe




